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3MCA/ORDER

Per Bench (Oral):

This assessee’s appeal for assessment year 2015-16 is directed against the
CIT(A)-Jamshedpur’s order dated 06/12/2018 passed involving penalty
proceedings u/s 271(1)(c ) of the Income Tax Act, 1961 ( in short the ‘Act’).

Heard both the parties. Case file perused.

2. It transpires at the outset that the assessee’s quantum appeal relating to
impugned penalty proceedings bearing ITA No. 367/Ran/2018 stands restored to
the Ld. CIT(A) vide order dated 01.10.2019. We thus adopt consistency since the

impugned penalty proceedings are consequential thereto. Ordered accordingly
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3. In the result, the assessee’s appeal is allowed for statistical purposes.

Order pronounced in the Court on 31.07.2020
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